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Order of the Llvision Bench delivered by 

Hon'ble Shri A.B.Gorthi, Member(Admn.) 

The prayer of the applicant in this application is for 

quashing the order of the respondents terminAting his services 

as a clerk Grade-h w.e.f. 30.9.19.92. 

	

2. 	The applicant was sponsored by the Empoyment Exchange 

for recruitment to the post of Clerk Grade-Il under the 

responaent. He was found successfiul at the 1election and was 

accordingly appointed as Clerk drade-Il w.e.f. 1.4.1992 on adhoc 

basis with initial pay of Rs.1745/- per month in the scale of 

Rs.950-20-1150-EB-25-1500, inclusive of all allowances. After 4is 

appointment he continued to work satisfactorily, but his services 

were all of a sudden terminated by the impugnd order dated 

30.9.92. A perusal of material on record clearly indicates the  

appointment of the applicant purely on adhoc basjs and it liatJe 

to be terminated once c a regular candidate ninated by the 

Staff Selection Committee was made available or within one yeax4 

which ever was earlier. This aspect was cateorica1ly stated in 

the. appointment order also. 

	

i, 3. 	Learned counsel for the respondents Sri N.R.Devraj havin 

obtained instructions from the department stated before us that 

in the respondents' office at Kurnool there were 4 posts of Cltk 

Grade-hI, two of them permanent and the remaining two are 

temporary. As a matter of policy the respondents took a decisi n 

to do away with the temporary posts of Clerks Grade-hI in all I 

the All India Radio Offices. Accordingly in A.I.R. Kurnool aisb 

the two temporary posts of Clerk Grade-Il (lad tote abolflWé> 

A person junior to the applicant who was holding one of the 

two temporary posts of Clerk Grade-Il was disáharged in July 

1992. The applicant's services also similarly stand terminated 

w.e.f. 30.9.1992 



LI: 

. 

4, 	The termination of the appointment of the applicant, as 

can be seen from the record and from the staement made by the 

Learned Senior Standing Counsel Mr.N.R.Devraj is purely for 

administrative reason. Snce the post itse]f stands abolishe& 

the respondents are Justified in terminating the adhoc servics 

of the applicant. The respondents cannot to said to have acted 

either arbitrarily or 1llegaltt In these circumstances we find 

no merit in this application which is rejected at the admission 

stage itself after hearing learned counsel for both the ctl.t 

There shall be no order as to costs. 

- 	 (A.B.G0WU41) 
Member(Sdmn.) 

-- CLr1&4C C-QjL,nt 

(T • CHANDRASEKI-IARA REDDY) 
Member(Judl.) 

Dated a 20th October, 1992 

(Dictated in Open Court) 	Denuty Registrat(J 

 

To 
The Director General, 

All India Radio, 
Akasvani Ehavan, 	 I  

ar1Thtent Street,New Eelhi. 

The Station Engineer, A..I R.Kurnool. 
sd 
The Assistant Station Director, A.I.R.Kurnool 

One copy to Mr. D.Panduraflga Reddy, Advocate,CAP.Hyd. 
One copy to Mr,N,',Devraj,Sr,CGSC.CAT.Hyd. 

One spare copy. 

pvm. 




